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Naya Raipur, the 23rd July 2018 

NOTIFICATION 

No. F 3-7/2017 /38-2 (Part- I). - Chhattisgarh Private Universities Regulatory Commission, Raipur vide its 
Letter No. 775/PU/07/O&S/2015/8182, Dated I 7-05-2018 has approved the amendment Statute No. 2 of 0. P. Jindal 
University, 0. P. Jindal Knowledge Park, Village-Punjipathara, Tehsil-Gharghoda, District-Raigarh, Under Section 27 (5) 
of Chhattisgarh Private Universities (Establishment & Operation) Act, 2005. 

2. The State Government hereby gives its approval for notification of these Ordinances in Official Gazette. 

3. The above Ordinances shall come into force from the date of its publication in the official Gazette. 

By order and in the name of the Governor of Chhattisgarh, 
SURENDRA KUMAR JAISWAL, Secretary. 
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Amendment in Statute No. 2: THE CHANCELLOR 

Clause No. Existin2 Recommended 
2.1 The Chancellor shall be appointed by The Chancellor shall be appointed by 

the Jindal Education and Welfare the Jindal Education and welfare 

Society(JEWS), the Sponsoring Body, Society (JEWS), the Sponsoring 

for a period of three years with the Body, for a period of three years with 

approval of the Visitor. JEWS shall the approval of the Visitor. JEWS 

not appoint persons who are family shall appoint an eminent academician 

members or from the company to seek or industrialist for the post of the 

the posts of Chancellor and shall Chancellor. 

ensure the appointment of eminent The sponsoring body shall, by simple 

academicians or industrialist for this majority, finalize the name of the 

post. Chancellor. The President/Secretary 

Provided that, for making the O P of the sponsoring body shall send the 

Jindal University functional, their name, along with bio-data of the 

sponsoring body shall appoint the proposed Chancellor, to the Visitor 

Chancellor in consultation with the for approval. 

State Government for a minimum 

period of one year, but not exceeding 

three years. 

The sponsoring body shall, by simple 

majority, finalize the name of the 

Chancellor. The President/Secretary 

of the sponsoring body shall send the 

name, along with bio-data of the 

proposed Chancellor, to the Visitor 

for approval. 


